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(1v) HARDSHIPE FACED By ToBacco
GROWERS IN ANDHRA PRADESH

SHRI SAMAR MUKHERJEE (How-
rah) Sir, under rule 377 of the Rules
of Procedure and Conduct >f Business
of the Lok Sabha, I want to raise the
following urgent 1ssue and request
that the Minister concerned may make
a statement on that

The tobacco growers in Andhra
Pradesh, particularly in areas hke
Guntur, Krishna, Nellore and Kham-
mam districts wheire Virginia tobacco
15 grown, are suffering a lot since the
tobacco traders in general, and the
monopoly traders like ILTD etc 1n
particular, are refusing to purchase the
stock They are compelling the gro-
wers to sell at a distress price, which
meang only 50 per cent of the normal
price The growers who ame already
faceq with a terrible loss due to the
cyclone, are mow put to further ruin
by the traders They refuse to pur
chase tobacco gt the indicated prices
fixed by the Tobacco Board since they
are not statutory They also refuse
to limit grading only to eight cate-
gories, and want to grade as they like
Since the Government doeg not pro-
vide funds to the Tobacco Board to
purchase stocks at a fair price in sea-
son and dispose it of later, the gro-



